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(Hon.Me ,

Both are finally heard. The Impugned order «as
passed by the disciplinary authority under article 31J
Proviso-2, clause-(b) of the Constitution of In«a,
Wherein It was held by hln, that It Is not reasonably
possible to hold an enquiry according to the principles
laid down under Article 311 (2) of the Constitution.
The applicant aggrieved by that order and according
to the judgement of this Tribunal filed an appeal to
the Lieutenant Governor of New Delhi, copy of which
he has produced as Annewure-a along with the rejoinder.
As laid down In paragraph-102 of Dnlon of India vs.
Tulsi Ram Patel (AIR 1985 30 1416) one appellate avenue
has to be provided to the delinquent If the orders have
been passed under Clause-(b) of Provlso-2 because the
regular enquiry could not be held according to Article
311 (2) of the Constitution. The applicant according
to the principles laid down in Hlrmal singh (OA 1248/92)
decided on 23.11.1992 has preferred this appeal to
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Lieutenant Governor. But th^
higher authority after

disciplinary authority is thP r
® Commissioner of Police

r - are. therefore.
1 It.ate avenue aecor.ing to the Tuisi p.,.,

tl aT-
the' r"" appropriate appeal againstthe impugned order before th^ n

the Commissioner of Police
within a period of 15 days from the date of co

°ate of communication
a copy of this judgement. Thereafter i-u

'""^^^after the Commissioner
Of Police shall decide tha

""bin a period of
three months. The OA i <=. ^i.O-A- IS. therefore, disposed of. with
ho order as to costs.
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